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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
’ | : AT HYDERABAD .

ORIGINAL APPLICATION NO,589 of 1991

DATE OF JUDGMENT: 27th June , 13991

¥

‘BETWEEN:
Mr, Pratap Sheelan .e Applicant

AND

ro
h& 1. The Sr, Divisional Personnel OfFlcpr
' Secunderah~d {(BG),

South Central Rallway,

Secunderabad,

2. Shri B,Kondaiah,
- Promoted as Chief Clerk,
Sr.DSTE (M) BG/Q%SC,
S,C,Railway,
Secunderahad, .o Respondents

COUNSEL FOR THE APPLICANT: Mr. K,Sudhakar Reddy

' COUNSEL FOR THE RESPONDENTS: Mr, N,V,Ramana, SC for Rlys

CORAM:

Hon'ble Shri R.Balasubramanian, Member (Admn. )
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JUDGMENT AS PER SHRI R.BALASUBRAMANIAN, MEMBER (ADMN,)

This application came up for admission,
The learned Counsel for the Reéuondenté,lshrb N,V,
Ramana, SC-for Ra1lwavs, opposed the admission on
the ground that altprnetlvp remedy has not been
exhausted by the applicant, He also added that
the 2nd Respondent, Shri B,Kondaiah, had already
been sent for training and is due for abpqintmenf
after six months training., It is seen. that against
the "impugned order dated 21,5,1991, the applicant
had nét earlier preferred apveal but had éhosen to
prefer appeal on1§ on 18.6,1991, The applicént
has. been continuing in the Dresent post on adhoc
basis from 1984 ieeP%f and now he stands rev&rted
by the impuvgned order angd bﬂ—tﬁ also rpolaced by
another candidate who is impleaded as the 2nd
respondent. ﬁnderlthese circuﬁstances, the appli;
cation is disnosed df with a direcdtion to the 1lst

respondent to dispose of the representation dated

¢

18.6.1991 made by the applibant as early as trevy can,

Since the applicant has been contlnuind on adhoc

basis for about 7 years and it does not in any way

C‘.‘2

. affect the 2nd respondent at the moment, the applicant



may continue in the'post of Chief Clerk on adhoc

basis till the disposal of the apoeal dated 18.6,91
by the respondents. The apnlicant is given liberty
to come up with the application agaiﬁ'if he is still

aggrieved after disposal of his apoeal,

2. . The ‘avplication is accordingly disposed of

No order as to costs,

. (Dictated in the open Court).

— jj'i

+ (R.BALASUBRAMANIAN).
! . . Member(Admn.)

Dated: 27th June 1991, /(.[_,——euif-—"‘"'

Leputy Reglstrar(ﬁy-l
To ‘ ' '7121 \u
1, The Sr. Divisiocnal Personnel Officer,

‘Secunddrabad (BG)} 5.C .Railway, becunderabad.

2. Bri B.Kondaiah, Chief Clerk,
. Sr, DSTE(M) BG/O/SCS C Rly
Secunfidrabad.

3. On e copy to Mr.K.Sudhakar Reddy, Advocate, CAT.Hyd.
4. One copy to.Mr.N,v, Ramana SC for Rdys, CAT.Hyd,.
5. One spare copy.
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TYPED BY COMPARED BY

CIECKED BY / ADPPROVED 3Y ‘

IN THE CENTRAL ADMINISTRATIV“ TRISUNAL
HYDRRBASD DLENCH:HYDERABAD

-

THE HON'BLZ MR.PB.N.JAYASIMHA: V.C.
WND

«SURYA RAO: M(J)
ND

« NARASIMiA MURTHY:M(J)

THE HOW‘BLE MR.
THE HON'BL MR.

. THE HON'BLE MR, R, BALASUBRAMAN IANSM (A)
DATED: 27 & b-1991,

ORDER—/ JUDGMENT, 1

{ M.A./R.A./

A, No.
in
W.P.No.

O.dd. Noo 5—'%(1 Icl/

Admitted and Interim directions
issued. ~a

Allowgd. . /
Disposed of with direction. :
X v
" Dismidsed. {
Dismis$sed as withdrawn.
Dismigssed for default.
- M. &, Obdered/Re jected,
1]
Ne order as to costs,
o R

[

S rinady

. -






